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PAPERS LAID ON THE TABLE

'REVIEW AND ANNUAL REPORT OF CENTRAL
INLAND WATER TRANSPORT CORPORATION
AND  ‘NOTIFICATION UNDER MyYSORE
Motor VeHICLE TAXATION ACT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
-4 beg to lay on the Table :

(1) A copy cach of the following
papers (Hindi and Rnglish versions)
under sub-section (I} of section

619-A  of the Companies Act,
1956 :—

(i) Review by the Government
on the working of the Cen-
tral Inland Water Transport
Corporation  Limited, Cal-
catta, for the year 1969-70.

{ii) Annua! Report of the Cen-
tral Inland Water Transport
Corporation Limited, Cal-
cutta, for the year 1969.70
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
Gencral thereon, [Placed in
Library. See No. LT—
767/71.)

(2) A copy of Notification No. S.0.
1138 (Hindi and English versions)
published in Mysore Gazette dated
the 241h June, 1971, under sub-
section (2) of section 16 of the
Mysors  Vehicle Taxation Act,
1957, read with clause (c) (iv) of
the Proclamation dated the 27th
March, 1971, issued by the Presi-
dent in relation to the State of
Mysore. [Placed in Library. See
No. LT—768/71.]

REVIEW AND ANNUAL REPORT OF INDIA
Tourigy DeveropMENT CORPORATION

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVI'A“ON’.(DR. SAROJSINI MAHISHI) :
1 beg to lay on the Table a copy cach of
the following: papers (Hindl' and English
versions) under sub-section (1) of section
619-A of the Cotnpaaia Act, 1956 :—

w lwlw by the Government on:the.
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of B.ALC. : ’
‘working of the India Tourism De-
. velopment Corporation  Limited,

- New Delhi, for the year 1969-70.
(2 Annual Report of the India Touri-
’ sm Development ‘Corporation Ltd.,
New Dethi, for the year 1969-70
along with the Audited Accounts
and the comments of the Comp-
. troller and Auditor General there-
on. [Placed in Library, See No.

LT—769/71.]

ANNUAL RePoRT OF BOARD OF TRUSTEES
OF INDIAN MuseuM, CALCUTTA AND A
STATEMENT

THE DEPUTY MINISTER IN THE

MINISTRY OF EDUCATION AND
SOCIALL. WELFARE (SHRI D. P,
YADAVA) : [ beg to lay on the Table :

(1) A copy of the Annual Report
(Hindi and English versions) of
the Board of Trustees of the
Indian Museum, Calcutta, for the
year 1967-68. [Placed in Library.
See No LT—770/71.]

(2) A statement (Hindi and Englich
versions) showing reasons for delay
in laying the abové R-port,.
[Placed in Library. See Wo. LT—
77171

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE
SITTINGS OF THE HOUSE

SecoND REBPORT

SHRI S. C. SAMANTA (Tamluk) : Sir,
! beg to present the Sccond Report of
the Committee on Absence of Mcembers
from the Sittings of the Hou:¢

12.15 hrs.

MOTION RE : FOURTH REPORT OF
BUSINESS ADVISORY COMMITTER

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
I beg to move ;

“‘That this House do agree mth the
Fourth Report of the Business Advisory
Committee presented to the Houn qq_ '
the 20th July; 1971,
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. SHR! SAMAR GUHA (Cootai): 1
want to draw your attention to two points,
Firstly, I want to make a request to the
government to make a statement on the
reports that are coming up about the cir-
culation of a note by the UN Secretary-
General to the various Governments and
also the move by Yahya Khan by a letter
written 1o the different States for mediation
into Indo-Pak affairs, The Government
should make a stutcme.nl. thereon.

m-@w éﬂﬁ FmrE D

w'sﬁwmﬂmg g f-

Finance (No. 2) s, 1971 m

hiwﬁuﬁm AW wg wqm .
£ ﬁimzﬁmm&ﬁmﬁa '

SHR! SAMAR GUHA : Another point
i3, according to today’s Statesinan thousands
of refugees in 24 Parganas and other dis-
tricts are without shelter and food. They
are in a miserable and pitiable condition.

MR. SPEAKER : What do you want ?

SHRI SAMAR GUHA : I hope that
government would do something about it
especially in view of the fact that monsoon
is about to break.

MR. SPEAKER : I gave a ruling the
other day that when the BAC report is be-
ing considered any member can ask why a
pending business has not been brought for-
ward, about which noticc has becn given.
Then the Minister is in a position to answer
it. You cannot bring in extraneous matters.
Of course, all these matters come under
different rules like 193 or 177. But, then,
they can be taken up at any iime, not neces-
sarily at this time,

Now the question is :

“That this House do agrece with the
Fourth Report of the Business Advisory
Committee presented to the House on
the 29th July, 1971.”

The motion was adopted.

12.18 brs.
FINANCE (NO. 2) BILL, 1971—Contd.
Clause 7 (Amendment of Section 16)

MR, SPEAKER : The House will now
take up the clause by clause consideration
of the Finance Bill. Shri Sanghi will conu-
nue his speech,

SHRI N. K. SANGHI (Jalore) : Yes-
terday | was speaking on my amendment -
Nos. 49, 50 mdSI to clause 7. Clause 7
secks to amend wclion 16 of the Income-

‘tan Act relating to deductions in computing

income under the head “salaries’. Under the
amendment, the standard for expendimra on
travelling in -computing the income under
the head ‘salaries’ has been raised, For

example, 8 poron Qwaing hig own car is



